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81. No. Product 

------
II LSH,jHH5 (N . .m-Fertilizers) . 

12 LSHSjHHS (Fertilizers) 

13 Bitumen 

14- Benzene/Toluene 

15 SBPS/Hexane/Solvent 1425 

16 M.T.O. 

17 J.B.O. 

18 Ioml'x/Aromex 

19 CBFS 

20 RPC 

21 Wax 

22 Lubes 

23 Phenol'Extract 

Proposal to Reduce Votina- Age " 

·39. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether there is any proposal 
Wlder the consideration of Government 
to amend the law" with a view to re-
duce the minimum voting age from 
21 to 18 years; 

(b) if not, the reasons; 

(c) whether any State Governments 
have passed resolution reo reduction 
of minimum voting age from 21 to 18 
years; and 

Cd) if so, names of thC>3e state.s? 

THE MINISTER Or LAW, JUSTICE 
AND COMPANY AFF.A.'RS (SHRI P. 
SHIV SHANKAR): (a) and (b). The 
question whether the minimum voting 
age for elections to Lok Sabha and t;) 
the Legislative Assemblies of States 
should be reduced from 21 years to 18 

Selling Unit Increase 
Rs./SU 

----,__- ------'_ --
M.T. 650 

M.T. Nil 

M.T. 650 

K.L. 260 

K.L. 1100 

K.L. 650 

M.T. 690 

K.L. 420 

KL. 620 

M.T. 620 

M.T. 1100 

K.L. 1100 

M.T. 620 

years has been under Government's 
consideratiC'n, as part of the proposals 
for comprehensive electoral reforms. 
As the proposals involve consideration 
of important matters of policy, Goverll-
ment are likely to take some m~e time 
to take decisions thereon, including 
the proposal for reducing the voting 
age. 

(c) and (d). The Government of 
Kerala had forwarded a copy of a non-
official ResolutiC'Jl which was unani-
mously passed by the Legislative 
Assembly of Kerala on the 26th March, 
1971 requesting the Central Govern-
ment to make necessary amendments 
to the Constitution, so as to conter 
franchise upto all Indian citizens who 
have completed 18 years of age. 

Law Panel RePOrts Awaiting Aetioa 

-40. SHRI VIJAY KUMAR YADAV: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Government's 
tion has been drawn to the 

atten-
news 




